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No. 1532(2)/LXXIX-V-1-14-1(Ka)-22-2014  
Dated Lucknow, Decenzber 4, 2014 IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India. the Governor is pleased to order the publication of the following English translation of the Uttar Pradesh Madhyamik Shiksha Seva Chayan Board (Sanshodhan) Adhiniyam, 2014 (Uttar Pradesh Adhiniyam Sankhya 21 of 2014) as passed by the Uttar Pradesh Legislature and assented to by the Governor on December 01, 2014: 

THE UTTAR PRADESH SECONDARY EDUCATION SERVICES 
SELECTION BOARD (AMENDEMENT) ACT, 2014 

(UP. ACT NO. 21 OF 2014) 

(As passed by the Uttar Pradesh Legislature) 
AN 

ACT 
fitrther to amend the Uttar Pradesh Secondary Education Services Selection 

Board Act. 1982. 	 • 
IT IS HEREBY enacted in the Sixty-fifth Year of the Republic of India as follows:- (1) This Act may be called the Uttar Pradesh Secondary Education Services 

Short title and 
commencement Selection Board (Amendment) Act, 2014. 

(2) It shall be deemed to have come into force on August 20, 2014. 
In section 16 of the Uttar Pradesh Secondary Education Services Selection 

Amendment of 
section 16 of U.P. Board Act, 1982. hereinafter referred to as the principal Act, in sub-section (I) 

for the 
Act no. 5 of 1982 word and figures "sections 12, 18, 21-B, 21-C, 21-D, 21-E, 21-F" the word and figures "sections 12, 18, 21-B, 2I-C, 2I-D, 21-E, 21-F, 21-0" shall be 

substituted. 

After 
section 2I-F of the principal Act, the following section shall be 

Insertion of new 
section inserted, namely:— 	
2I-G 

"21-0. The services rendered as subject expert in private aided Reconing of 	Secondary Schools, shall be added to the services after services 	adjustment on substantive vacancy to be filled by direct rendered as recruitment id noti subject expel 	
onal way (without any financial gain) for 

in certain cases 
administrative interest. Services 	rendered by subject 
expert on contractual basis shall in no way be reckoned as qualifying service for retirement benefits." ( I ) The Uttar Pradesh Secondary Education Services Selection Board (Amendment) Ordinance, 2014 is hereby repealed. 

(2) Notwithstanding such repeal, anything done or .any action taken under the provisions of the principal Act as amended by the Ordinance referred to in subsection (I) shall be deemed to have been done or taken under the corresponding provisions of the principal Act as amended by this Act as if the provisions of this Act were in force at all 
material times. • 

Repeal and 
saving 

U.P. Ordinance 
no. 9 of 2014 
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STATEMENT OF OBJECTS AND REASONS 

The Uttar Pradesh Secondary Education Services Selection Board Act. 1982 (UP. Act no. 5 

of 1982) has been enacted to provide for the establishment of a secondary education services selection 

board for the selection of teachers in the institutions recognised under the Intermediate Education Act, 

1921. With a view to absorbing the persons appointed as subject experts in various secondary schools in 

the State the Uttar Pradesh Secondary Education Services Selection Board (Amendment) Act. 2006 (UP. 

Act no. 37 of 2006 was enacted in which it was inter alio provided that such subject expert who are 

working in private aided schools and possessed prescribe educ.itional and training qualifications including 

the subject experts who have received honorarium and worked for minimum period of two academic 

sessions and were working on September 30. 2006 shall be tibsorbed in the institutions where any 

substantive vacancy in :he nos' of teacher is to be filled by direct recruitment. It was decided to provide 

also by inserting a new section 21-G that the services rendered as subject expert in private aided secondary 

schools shall be added to the services after adjustment on substantive vacancy to be filled by direct 

recruitment in notional way (without any financial gain) for administrative interest. Services rendered by a 

subject expert on contractual basic shall in no way be reckoned as qualifying service for retirement 
benefits. 

Since the State Legislature was not in session and immediate legislative action was necessary to 

implement the aforesaid decision. the Uttar Pradesh Secondary Education Services Selection Board 

(Amendment) Ordinance. 2014 (UP. Ordinance no. 9 of 2014) was promulgated by the Governor on 
August 20. 2014. 

'Hi is Bill is introduced to replace the aforesaid Ordinance. 

By order. 

S. B. SINGH. 

Pranitekh Sachiv. 
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